
       
   

      

   

              

           
  

    
         

   

   
         

      

   
             
            
            

            
             

 

           
              

               
              
              

  
           
           
           

           

                
  

  
      



2 (r.^ No. 01,.u1/\CLT/NI8,12016

to their global commitment, they could not depute their representatives to attend an
amual general meeting in lndia at Mumbai.

The company has now complied with the provision of Section 96 of the
Companies Act,2013 by holding the annual general meeting for the financial year
ended 31'March,2015 on 23'd January,2016. The Company has filed the form AOC-
4XBRL vide challan No. Q77366656 dated 24'h February, 2015 and form MGT-7 for the
year ended 31"iMarch,2015 vide challan no. Q77524726 dated,29'h February 2016. In
view of the fact that the companyhas held the annual general meeting for the financial
year ended 31't MarclL 2015 albeit aJter a delay, the default in question stands made
good.

Accordingly, the applicantshave, violated the provision underSection 96 of the
Companies Act, 2013. The Registrar of Companies, Mumbai forwarded the
compounding application vide his letter No. ROCiSTA/621A IJT A(C)1"1805481193

dated 04.07.2016 and the same has been treated as Company Application No.
03/441lNCLT/MBMAH/2016.

2. We have gone through the application of the applicants and the report
submitted by the Registrar of Companies, Mumbai and also the submissions made by
Authorised Representative for applicants at the time of hearing and noted that
application made by the applicants for compounding of offence committed under
Section 96 of the Companies Act, 2013, merited consideration.

3. Having regard to the facts and circumstances of the case, the offence committed

under Section 96 of the Companies Ac! 2013. As stated and explained above in Iirst

para is compounded against the Company, Managing Director and Company

Secretary on payment of Rs. 3,00,000/- by M/s. Fllac Logistics Pvt. Ltd. (Company),

Rs. 1,50,000/- by Mr. Ravikumar Athrassery Varriath (Managing Director) and Rs.

50,000/- by Ms. Durga Thota (Company Secretary). The remittance shall be made by

way of Demand Draft drawn in Iavour of "Pay ard Accounts Officer, Ministry of

Corporate Affairs, Mumbai". Since the Company, Managing Director and Company

Secretary named above have remitted total amount of Rs. 5,00,000/- through Demard

DraIt Nos. 002558, 096013, 002557, all dated 13.10.2016, drawn on HDFC Bank to this

Bench towards compounding fees, the Registrar of Companies, Pune is hereby

directed to tale further action as provided under Section 621A(3XcXd) of the

Companies Act, 1956 read with Section 441 (3) (c) (d) of the Companies Act, 2013.

Ordered Accordingly, B. S.V. PRAKA K

V. NALLASENAPATHY
Member (Technical)Dated this January 2_t, 2017

Member oudicial)
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